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(d) It is always Government's enden-
vour to keep down the subsidies to the
minimum level possible.

Second Channel for T.V. Centres

724.  SHRIM.V. CHANDRA
SHEKHAR MURTHY:
SHRI V. SREENIVASA
PRASAD:

Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether there is a proposal under
the consideration of Government to provide
second channel for important TV centres
during the next plan period;

(b) if so, the names of the important TV
centres in the country where second chan-
nel facility would be provided; and

(c) the time by which all the TV centres
will be provided with second TV channel
facility?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHR! P.
UPENDRA): (a) and (b). Yes, Sir. A pro-
posal for the introduction of second Channel
TV Service from some maijor cities in the
country has been included in the draft Vil
Plan of Doordarshan. The details can be
firmed up only after the VIil Plan of Door-
darshan is finally approved.

(c) There is no such proposal under
consideration of Government at present.

Setting up of Holding Company for
Trading Houses

725. SHRILOKANATH CHOUDHARY:
Will the Minister of COMMERCE be pleased
to state;
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(a) whether Government have since
decided in principle to set up a holding
company for all trading organisations includ-
ing MMTC & STC under the administrative
control of his Ministry;

(b) if so, the rational behind the setting
up of such an umbrelia company; and

(c) its broad features particularly the
role proposed to be assigned to it in the
sphere of boosting of exports?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) and (c). The formation of the Hold-
ing Company will achieve effective coordi-
nation and direction in the working of the
trading organisations, avoid overlapping and
undesirable competition/undercutting; pro-
mote participation in joint ventures and in-
vestments abroad, develop common infra-
structure facilities of import/exporttrade and
enable more effective use of the leverage of
imports to promote exports.

Enforcement of Section 30 of the
Advocate Act, 1961

726. SHRI GUMAN MAL LODHA: Will
the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Section 30 of the Advo-
cates Act, 1961 has been enforced far;

(b) if not the reasons for depriving
advocates from its benefits; and

(c) the time by which it will be enforced?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) and (c). The question of bringing
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section 30 of the Advocate Act into force is
under consideration of the Government.

Export of Tea vis-a-vis Jute

727. SHRI RAJVEER SINGH: Will the
Ministerof COMMERCE be pleasedto state:

(a) thefigures of exports of tea vis-a-via
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jute during the 1988, 1989, 1990; and

(b) the efforts being made by Govern-
ment to accelerate export of tea to traditional
buyers?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The estimated figures of export earnings
for the three years are as under.—

(Rs. in Crores)

Year Tea” Jute Products

1987-88 621.8 225.9

1988-89 644.2 239.1

1989-90 763.3 (Prov) 2213
(Apr-Jan)

* Source : Tea Board)

(b) To encourage the export of Indian
tea, Gowvt. have taken various steps includ-
ing:—

(i) Full rebate of excise duty on ex-
ports of loose tea.

(i) In addition to full rebate of excise
duty on loose tea used in the
manufacture of Packet Tea, the full
rebate of addl. excise duty on ex-
ports of Packet Tea (Upto 1 Kg).

(iii)  Full rebate of excise duty on ex-
ponts of Instant Tea.

(iv) Grant of cash compensatory sup-
port at 8% for tea bag and Instant
tea and at 18% for packet tea, tea
caddies and tea chestiest.

(v) Introduction of cash compensatory
support@ 12 %of F.O.B. for ‘Quick
Brewing' Black Tea.

(vi) Grant of import replenishment on
exports of packet tea at 10%, tea
bag at 10%, Instanttea at 20% and
for bulk tea af 4%.

AIR/TV Coverage of Talcher and
NALCO Nagar in Orissa

728. SHRI BHAJAMAN BEHERA: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Talcher town and NALCO
Nagar of Orissa still remain outside the
coverage of Doordarshan, All india Radio
and Commercial Broadcasting;

(b) whether some proposals have been
received from the State Government in this
regard; and

(c) it s0, the steps taken/proposed to be
taken by Government to provide low power
TV transmitters and Radio Station/Broad-





